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Application Nao.

80/87(F)

Commercial Complex(BDA)
Indiranegar
Bangalore - S60 038

Deted 1 5“’3'%/

Applicent
Shri B. Raghuveesra

To

1: Shri B. Raghuveera
2718, III Main Road
V.V, Puram
Mysore - 570 002

2, Shri N, Basaveraju
Advocate
18, Kurubara Sangha Buildings
11 Mmain, Gandhinager
Bangalcore - 560 009

\V/a

The General Manager, Southern Raii;yl
Madras & another

The General Manager
Southern Railways (Copy of the

Park Town

Application enclosed;

Madras - 600 003

The Chief Engineer (Construction)
Southern Railways

18, Miller's Road

Bangalore - S60 046

Shri M. Sreerangaiah

Railway Advocate

3, S.P, Building (Copy of the
10th Cross, Cubbonpet Application
Bangalore — 560 002 snclosed)

Subject: SENDING COPIES OF ORDER PASSED BY THE BENCH
IN APPLICATION NOC. BDZB?‘F[
[

please find enclosed herewith the copy of the Order passed by this

\
Tribunal in the above said Application on

Encl ¢ As above
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T Office Notes ‘ "7 Orders of Tribunal* -

Date

| ChRKRAMI)/PS (1A )

This apolication,which has not
| t been zdmitted hzs come before ys
) oday to consicer .the applicant's
\ zpplication for condon:ction of delay
in filing original application. -
| It trenscirss that the orders against
. | which this application has been filed
wers passed on 6.9.84 and B.,10,.54.
‘ . If that wers so,ths application should
have besn filed within six |months
of 1.11.85. By this criteriemthe
| " application is delzyed. In the
course of thes arguments, im which
Sri N.Bzsavarsju, lzarned counsel
‘ for the applicent and Sri M.
Sreerangaizh, learned counsel for the
respondepts ARERRIRE participzted,
it appszred thet the applicant has
| also filed an zppeal before the
Generzl Manzger in respect of the
same grisvancs on 16.8.83. The
‘ Generzl Manzger, obviously, cannaE i
take up that appeal when this apo
ie pending.

Since the matter is psnding in

apoeal we would like to give the

| General Mznager an opportupity to
deal with the grievance of. the
applicant., Thersfors, the question
of condecnation of delzy need not be

| considared by us. Thes spplicztion
is thersfors rejected at the
admission stace itself with a directic

\ to the Gensral Manager to disposs of
ths appeal pending besfore him within

| three months from the receipt of
| this order.

In the rssult the apnlication is
| disposed of., No order as to coste.
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